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m a tter of urgent Public 

importance
(b) the total number of displaced

persons in Tripura awaiting land 
allotment; and

(c) whether the problem of false 
migration or refugee certificates still 
exists in Tripura?

The Minister of Rehabilitation and 
Minority Adairs (Shri Mehr Chand 
Khanna): (a) to (c). The information 
is being collected and will be laid on 
the Table of Lok Sabha.

PAPERS LAID ON THE TABLE
A m e n d m e n t  to  A l l  In d ia  S ervices 

(P rovident Fu n d ) R ules

The Minister of State in the Minis
try of Home Affairs (Shri Datar): I 
beg to lay on the Table, under sub
section (2) of section 3 of the All 
India Services Act, 1951, a copy of the 
Notification No. S.R.O. 2405, dated the 
27th July, 1957, making certain amend
ment to the All India Services (Pro
vident Fund) Rules, 19S5. [Placed tn 
Library. See No. S-193/57.]

R eports o f  T arxjt C o m m is s io n  

The Minister of Industry (Shri 
Manubhai 8hah): I beg to lay on the 
Table a copy of each of the following 
papers under sub-section (2) of sec
tion 16 of the Tariff Commission Act, 
1951:—

(1) Report (1957) of the Tariff 
Commission on the continu
ance of protection to the Pre
served Fruits Industry.

(2) Government Resolution No. 13 
(3) TP/57, dated the Oth 
August, 1957.

(3) Statement under the proviso 
to section 16(2) of the Tariff 
^Commission Act, 1951 explain
ing the reasons why the docu
ments referred to at ( 1) and 
(2; above could not be laid 
within the period prescribed 
under the said section. 
[Placed in Library. See 
Vo. S-194/57.]

1 (4) Report (1957) of the Tariff 
Commission on the continu
ance of protection to the 
Automobile Hand Tyre Xnfia- 
ter Industry.

(5) Government ntmnhMim 
No. 21(3)T.P./57, dated the 
2nd August, 1957. LPlaced 
in Library. See No. S-195/57.]

A n n u a l  R eport o r  C o ir  B oard

Shri Manubhai Shah: I beg to lay
on the Table, under sub-section ( 1) 
ot section 19 of the Coir Industry Act, 
1953, a copy of the Annual Report op 
the activities of the Coir Board for 
the year 1956-57. [Placed in Library 
See No. S-196/57.]

R e c o m m e n d a tio n s  adopted f *
I.L.C.

The Deputy Minister of Labour 
(Shri Abid All): I beg to lay on the 
Table a copy of the statement on the 
action taken or proposed to be taken 
by the Government on the Recom
mendations adopted by the Interna
tional Labour Conference at its 39th 
Session held in June, 1956, together 
with the texts of the Recommenda
tions. [Placed in Library. See 
No. S-197/57.]

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLU

TIONS
Fo u rth  R eport

Shri Jhulan Sinha (Siwan): I beg 
to present the Fourth Report of the 
Committee on Private Members’ Riiio 
and Resolutions.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPOR

TANCE
S u spen sio n  o p  th e t r a in  service 

beyond  S o n a iu  S ta tio n

Shri Barman (Cooch Behar-Reserv- 
ed-Scheduled Castes): Under rule 197,
I beg to call the attention of (he 

Minister of Railways to the following


